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ACT No. XIT OF 1925. +E 

-- 
[PASSED BY THE INDIAN LEGISLATURE.] 

(Received dhe assent of the Governor General on the B5th Ma~ch,  
1 925 a) 

An Act further to amend the Indian Tariff Act, 1894. 

HEREAS it is expedient further to amend the Indian 
'. W Tariff Act, 1884, for the purposes hereinafter appearing; 

I t  is hereby enacted as follows :- 

* 1. (I) This Act. may bc caUed the Indian Tariff (Amendment) !,", ziA",';;;,"t. 
Act, 1926. 

(2) %t shall come into force on such date as the Governor 
General in Council may, by notification in the Gazette of India, 
~ppooint, and different dates may be appdnted for different itams 
in the Schedule. 

2. In the Second Schedule to the Indian Tariff Act, 1894, z:;a~gia 
there sliall be made the amendments epeeified in the Schedulesch(d~1e 
to this Act, Aot v11f of 

1894 

THE SCHEDULE. 

(See section 2.) . 
1. In  Item No. 0, after the words " kainit salts " the worda " carbo 

lime, urea " shall be insel-ted. 
2. After Item No. 10, tk.e followiilg item shall be inserted, namely :- 

" I 0-8. 1 Rubber, rat: ". 
3. After Item No. 14, the following item shall be inserted, namely :- 

- "14-8. 1 Sulphur ". 
' 4. In Item No. '15,- L 

(i) for the w:rd " seed-crushers " ,the words " seed and corn 
orusliers shall be substituted ; 

(if) after,  the word " hay-tedders " the words " potato diggers, l ~ t e x  
spouts, spraying machines" shall be inserted; and after the 
word " implements " where it  occurs for the second and third 
times the word " machines " shall be inserted. 

6. After Item No. 21, the following item shall be inserted, namely :- 
"21-A. I Postage stamps, whether used or uriuseci ". 

6. In  Item No. 22, after tho words " used gunny bags " the words 
'' or cloth " shall be inserted. 

7. For 
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f 7. For Item No. 34cthe following item shall be substituted, namely :- 

k ,  
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" 34 Sugar. ercluditlg - confectiorrelx'y (seh 
No. 124)- 

(1) Sugar, cryshllised or soft 23 
Dutch Star~dsrd and above . cwl. 4 8 

(2) Sugar, crystallised or soft 
to 23 Dutch Sta11dal.d 
inferi.,r t.r 8 Dutckh S k ~ d a r d  4 0 

(3) Sugar, bdow 8 Dutch Stalllard, , 
rnolassb and sugar candy . : ad z~alorem . 25 per cent." 

8. In Item No. 37, the words "and Cigarettes " shall be omitted. 
4 9. After Itern No. 37, the following item shall be inserted, namely :- 

I Rs. a. 
" 37-A. Cigarettes of valye- 

(a)  not exceeding Rs. 10-8 per Thousand. 
. , thousand. 

I 
1 7 0  

( b )  exceeding R g .  10-8 per thousand . I Thousand 1 1 0 8 "  
I\FoTE.-Fo~ the purposes of this item, 'value ' means real value as 

(Iefined in section 30 of the Sea Customs Act, 1878, provided that  'the 
-  mount to be deducted on account of duties payable on importation to 

determine the real value in  accordance with the provi3ions of clause (a) of 
+,he said section shall be %. 7 per thousand. 

10. After Item No. 45, the following item shall be inserted, namely :- 
, " 4g8.f Silk mixtures that is to say. I I 

(a) fabrics composed in part of some 7 
other textile than silk and in 
which any portion either of the I 
warp or of the weft but nok of 
both is silk; 

: 

( b )  fabrics not being silk on which A d  valorem. 20t per cent. 
silk is superim5osed such as 
embroidered fabrics ; 

- (c)  articles made from such fabrics 
and not otherwise specified (see 
No. 100-8). 

11. I n  Item No, 53, the word " and " shail be omitted, and after the 
words "aeroplane engine parts", tl;? words "and rubber tyres and 
tubes used exdusively for aeroplanes shall be added. 

12. (i) I n  Item No. 61, the words " including discs and circles * shall 
be omitted; ajjd after the words " sheets ar.2 platcs, all sorts " tile words 
and brackets (including discs and cirdes)" shall be inserted; and after 
the figures " 148 " the letter and figures " 148-A " shall be inserted. 5 t (ii) To Item No. 61, the following shall be added, namely :- 

" IRON or STEEL designed fbr the reinforcing of concrete, not other- 
wise specified (see Nos. 1 1 4  and 161) 

9 
g IRON or STEEL, expanded metal ". 
$ 13. In  Item No. 62, the words "BTEEL expanded- metal" sllall be 
i rmitted. 

14. In  Item No. 63, aftcr the words " brake gcal " the wor'ds " shunt- 
"i- 
$, ilig , I  sltids" shaJl be inserted, and after the word "tra7ersers" the words 
F rail lemovers, scootcrs " shall be inserted. 
i' 15. In  
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20. In  Item No. 115, for the word and !gures " No. 139 "-the words 
and figures " Nos. 53 and 139 " bhall be substit.uted. 

21. TO Item No. 134, the following shall be added, namely :- 

I r  148-8. IROB or 8.1-EEL d i m  and .circles cut from ~ l a t ~ &  
or sheeh of the specified under Nos. 147 

, - and 148.:- 


